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I &s per Hon'ble SBhri R, engarajan, Member (Almn,)

The applicent in this OA while working as T-5

Cncentd,

Jenkatoswara

LV re

Technical Cfficer in the Gunegal Research Farm of Lentral

Research Institute for Dry Lend Agriculture under RZ wvas

suspended Wee,f, 10.3,94, A charge memo was issugd and
the enquiny procesdings was completed and on the ¥Yasis of

that enquiry procesdings he was compulsorily retiyed from

service from 19,2,96 vide lotter Wo,Ing/2/94, It{is stated

that a retired official whether on the bhasis of the

or otherwise can retain the gove¥nmeént house only|for a
. R

b

period of 4 months Irom the date of retirement paying the




0025'-

Standard rent, He was given & notice dated 24,4 %

25king him to vasate the quarter No,C-2 allotted + him by

18.6.86 positively and ha cdedover the keys to the deretaker

The applicant submitted a fepresentation dated 24,4 cg (A3}

* e o

addredsed &Bf§§%EE@tina that he did not ge't any ven$ionary

bene fmtu and hence he jis not in a

)

guarter as he does not have

poSition to vacatd the

£nough source to renqout the

quarter outside, The apnlicant's counsel further stited that' the

a big family and without ény financial

final settlement dues he i3 not in a

po3ition to vacate the quartsr and take a private acwmmomatlon‘

on rent,

3. Hhen the case came up for admission he:aring I eénbuired

¥
@
from the learned starding counsel in regard to the paynent of H i

final settlement =specially the sayvment of provigsionzl lrn810n,.

elove_

if final settlement canpot boge=s duz 0 pending arrea drwlnwt

the compulsory retirement, The lesrned sStanding counse ufthria4

checkingup from the respondents subomittsd that the applikant

had submitted the final settlement papers only by the end of e

April 199 and action is on hand for paying him final se.tlem@nt |
dues shortly and this process wiil take atleast 3 more weleks ] -
for completion from today, In view of the above subnissibn

there is no need for any order in regard to the payment of

pension and other benefits, As the respondents themselve

have selzed of the problem for payment of final settlemant| they

will act in accordance with law within 3 weecks from today,

4 The second issue is in regard to the vacation of the
L]

guarter C-2 occuplied by him presently, As stated sarlier the
apalicant is entitled for the retention of the cuarter a
the prescribed rent only for 4 months from the date of nis

retirement, But there is substance in his @rgument that as




he is not getting any final settlement duss he is no

T
[N
=

& position to search for a private accomodztion @nd As he
is having & big familv he ha$ to be given final setlemsnt

dues beforc taking stens for evicting him from the gpvernment

accomecation, .
5. In view of the submission that as the reSpGnﬁ#ntS are

scrutinising the pension papers and that process ig to be
completed 3 weekd time from today, the apolicant should

vacate the cuarter in 2 months time after the passing of the
bill for full finzl settlement duss or atleast the provisilonal

pension pavment order, It is @lso made clear that he should

pay the damage ront the exoiry of theé 4 months period

from the date of his retifement till he vacatss theg quarter,

6a In cass the respondents walve the damage renf on the

Ty

reqguest of the apglicant this judgement will not stand in

éthés way for such waival,

( RVRAUGARATAN )
Mo mie r {&dmn ., ) ;1
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pated : 18tn June, 1996

{ Dictated in Open Court )

sd | [9‘6]‘ o |
| Dy Ragistra~r @

Ca~vavah -




M

P

0.A.ND.,711/96

1
2.
3.
4,

e

6o

7.

L]

Copy to:

The Director Gensral,

indian Council for Agriculture
Research, Krishi Bhavan,

New Delhi.

The Director, :

Central Research Institute for Ory
Mand Agriculture, Santhoshnagar,
Saidabad pdo Ca »

Hyderabad.

The Senior Administrative OFficer,

CRIDA OFF ICE® Saqtheahnagar, _

5,.0,, Saidabad, angareddy District(A.P)
Hyderabad, o _ -

One copy to Mr.\.Venkatsswar Rao, Advocate,
CAT,Hyderabad.

One copy to MreN.R.Devraj,5r.CGSC,
CAT,Hyderabad. ‘

One copy to Library,CAT,Hyderabad.
One duplicate copy. -
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OISMISSED AS WITHORAEH

CROERZD/RE320T5D
NO ORDERAS TO COSTS.






